














6 . . JAIL MANUAL [ PRISONS ACT

Convict  officers. 23 Prisoners who have been appointed as officers of
prisons shall be deemed to be public servants within the mean-
ing of the Indian Penal Code. =~ ;

CHAPTER IV—ADMISSION, REMOVAL AND
DISCHARGE OF PRISONERS

Prisoners o be 24. Whenever a' prisoner is admitted into_prison, he
::i;mmdm onadmi- ghall be serached , and all weapons and prohibited articles
shall be taken from him. : :

(2) Every criminal prisoner shall also, as soon as possible
after admission, be examined under the general or specical
orders of the Medical Officer, who shall enter or cause to be
entered in a book, to be kept by the Jailor a record of the state
of the prisoner’s health, and of any wounds or marks on his

5 person, the class of labour he is fit for if sentenced to rigorous
o imprisonment and any observations which the Medical Officer
thinks fit to add. it

(3) In the case of fernale prisoners, the search and exami-
natjon shall be carried out by the matron under the general or
special orders of the Medical Officer.

pfectsof prisoners.  25. All money or oOther articlés in respect whereof 1o
R orderofacompctent(}ourthasbeenmade,andwhichmay with
i proper authority be brought into the prison by any criminal
prisoner or sent to the prison for his use, shall be placed in

the custody of the Jailor.

Removal and dis=  26. All prisoners, previously to being removed to
charge, of prisoner. gy other prison, shall be examined by the Medical Officer.

(2) Noprisoner shall be removed from one prison to another

unless the Medical Officer certifies that the prisoner is free
from any illoess rendering him unfit for removal.

(3) No prisoner shall be discharged against his will from
prison if labouring under any acute or dangerous dis_temper,
not until, in the opinion of the Medical Officer, such discharge

- is safe. P » :
CHAPTER V—DIS CIPLINE OF PRISONERS
S iation obOl 1 A The requisitions of this Act with respect to the
soners. separation of prisoners are as follows i — . :
(1) In a prison containing female as well as male pri-
soners, the females shall be imprisoned in se-

parate buildings, or separate parts of the same
building, in such manner as to prevent their
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seeing, or conversirg or holdirg any intercourse
with. the' male prisoners;

(2) in a prison where -male prisoners’ under
the age of twenty one ate confined, means shall
be provided for separating them altogether from
the other prisoners, and for separating those of
them who have arrived at the age of puberty
from those who have not; -

(3) unconvicted criminal prisoners, shall bekept
apart from convicted criminal prisoners; atd

(4, civil prisoners shall be kept apart from
criminal prisoners,

' 28. Subject to the requirements of the last foregoing
Section convicted criminal prisoners may be confined
either in association or individ ually in cells or partly in one
Way and partly in the other. N Al

29. No cellshall be used for solitary confinement

~unless it is furnished with the means of enabling the

prisoner to communicate at any time with an officer of

the prison, and every prisoner 8o confined in a cell for

. more than tweaty-four hours, whether as a punishment

or otherwise, shall be visited atleast once a day by the
Medical Officer or Medical Subordinate.

30. Every prisoner under sentence of death shall,

immediately on his arrival in the prison after s*ntence

be searched by, or by crder of the Jailor and allarticles

shallbetaken from him which the Jailor deenrs it dangerous
or inexpedient to leave in his possession.

(2) Every such prisoner shall be confined in a cell
apart from all other prisoners and shall be placed by day
and by night under the charge of a guard.

_ CHAPTER VI—FOOD, CLOTHING A ND BEDDING
"OF CIVIL UNCONVICTED CRIMINAL PRISONERS

31. A civil prisoner or an unconvicted criminal
prisoner shall be permitted to maintain himself, and to
purchase, of rec=ive from private sources, at proper hours,
food, clothing, bedding or other mecessaries, bnt subject
‘to examination and 1o such rules as may be zpproved by
the Inspector-Genereal, AL, -

32. No part of any food, clothing, bedding or other
necessaries belongin g to any civil or unconvicted criminal
prisoner shall be given, hired or sold to any other prisoner,
and any prisoner rransgressirg the provisions of this secticn
shall lose the privilege of purchasing food or receiving it
from private sources, for such time 2s the Supetintendent
thinks proper, il Care

Association and
segregation of pri-
soners,

Solitary confine-
ment.

Prisoners under
sentence of death.

Maintenance of
certain prisoners
from private sou-
rces.

Restriction on tra-
nsfer of food and
clothing between
certain prisoners.
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8 (1)

sons 'Act, 1894 (No. 9 of 1894) (hereinafter referred to as the Principal Act), shall

to the State of Madhya Pradesh, be amended in the manner hercinafter provided.

‘cction 36 of the Principal Act, the following section shall be inserted, namely —

‘The prisoners shall be paid wages for the employment provided (o them at such rate
as may be prescribed from time to time. The amount of fifty per cent. of the total
amount of wages earned by the prisoner in a month shall be kept and deposited
in a separate common fund which shall be exclusively used for the payment of
compensation to the deserving victims or his family of the offence the commission
of which entailed the sentence of imprisonment to the prisoner. The account of
the [und shall be maintained by the Superintendent of Juil in such form and in such
manner as may be prescribed. The rate of compensation (o be paid to the victims

shall be fixed by a committee consisting of such persons as may be prescribed.".

Amendment of
Central Act No. 9
of 1894 in its
application to the
State of Madhya
Pradesh,

|

Insertion of new
Scetion 36-A.

Creation of fund
for compensation.

Fpeh, TRV A1 SIG T, WO R W FE qEmer, e A nfim qen wifer—2000.



i
= = -
S - 3

- -arrri ¥
S V‘l # mmﬁqﬁ*mm.

W i e e

; . 9. 108/4rarE2000.

TIAO-TF 35 raree w2

F=, U1./505/2000, ; /

(swre)
WHIE 4 ] viwrer, weam, i 3 sEd 2000—1t9 13, w1 1927
fafy sik faurht wef fyam
Wi, i 3 sad 2000 :

f . 92-FFRIG- a7 (m.).-—qwsﬁw faura.mn 1 Frefafea sifafem, fig w s 20 Tt 1999 %1

ﬁaﬁmmﬁmﬁt,mﬂmmwﬂawm#mﬁwﬂmmmt

nm&m%m%mﬂammm,.
| R &, s, afafis wfyg
(!

[‘I FHIH { T 000,

., e | FRIR (qemdy W) affrm, geqs,

&t 33 fager, RR9R TSI F Sy g sty

HEAGRY T (ST " feqi
» 3aagﬂ,q“oaa’muwmmﬁmﬁﬂ§.]

: FEIT Afufray, uwafrwwuhwaﬁmnmﬁaﬂrﬁvﬁmwmmamzﬁmm
| B
$

mm%wﬁﬂﬁﬁmﬁmhmﬁmwﬁwaﬁmﬁa@:—

sy .

® v ¥ sfufem i ST (AR W) sifufm, 993q #




8 gy T, frn 3 Sl 2000

womE T 3. TOIWRW TS W N §Y 9 H HUm sifufim, gevx (Rekx @ o= 4) (S0 owEd

%mﬁﬁ e we afufem F w9 ffe §) # e e vye swia Ofa ® seia fe s
AT :
Hyie. ~

4 U 38 W 3§ afufem ® a3 F wvemw, frefafon ww stzenfim #1 = sl —

3T

whmrk g Rfn ¢ ag-w, sfedl w3 IO w00 M B 3 ferm e w1 pren O = W R s e
g, o o Tr-w e fafea =) s, w g w am  ayfsia A v wagd A e ol A e wfaga
ufy v gorg wmr fafy & vt st s st frem fF orem: swim Tm s % A dfgd
mmmﬁummmﬁﬁmmmmmm%wnnﬂmw
_ { difam frm wn 3. i @ a5 % aniterw g @ wew iR G Afa # fafa B s
3 iﬁﬁﬁﬁaﬁmﬁﬁ?ﬁﬁwﬁﬁnmﬁwmaﬁa@uﬁﬁmmaﬂmd
Qﬁmﬁaﬁtﬂmﬁrﬁﬁﬁﬁﬁ%ﬂmm”

e, f5AF 3 s=Ed 2000

. saﬁfmaq(m)“mﬁinﬁw%ﬂjﬁ}aaqsﬁ;aﬁ(s)%mﬁ HEPW (AT T
srfufaem, . 1999 (m11=|=[2000)‘cm St IR TTE ¥ wiEn A g whiem e s R

neAY F TE F OTH /AW SRR,
ant. . fa2n, aifaf= afEs

‘\
;H

MADHYA PRADESH ACT
No. | oF 2000

THE PRISONS (MADHYA PRADESH AMENDMENT) ACT, 1999.

[Received the assent of the Governor on the 29th December, 1999; assent first published in the “Mdhya Pradesh Gazell

(Exlrn-urﬂinmy]" dated 3rd January, 2000 |

An Act further to amend the Prisons Act, 1894, in its application to the Stafe eMadhya Pradesl

Be it enacted by the Madhya I;mdesh Legislature in the Filtieth Year of % Republic of Ind!

as follows —

Short title. 1. This Act may be called the Prisons (Madhya Pradesh Amendmesti “t, 1999,




























